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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HDERABAD BENQi 

AT HYDERABAD 

O.A.No.209/93 	 Date ofjorder: 15.3.1993 

BET4EEN: 

A.Mallaiah 	 .. ?pplicant. 

A N D 

Union of :India, 
Rep. by its Secretary, 
Mm. of Defence, 
New DelhI, 
The Scientific Mvjser to Minister of 
Defence & D.G.R. & D., 
Directorate of Personnel, 
Ministry of Defence, DHQ P0 NEW DELHI 

The Director, 
Defence Electronics 
Research Laboratory, 
Chandroyangutta Lines, 
Hyderabad - 500 005. 	 .. Respondents. 

Oounsel for. the ?plicant 	 .. Mr,K.Sudhakar Reddy 

Counsel for the Respondents 	 .. Mr.N.k.Devraj 

COcAM: 

HON'BLE SHRI T.CH?NDRASEKHMA REDDY,MEMBER(JtJDL.) 
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TO 

1. The Scretary, Union of India, 
Ministr of Defence, New Delhi. 

2. The Scientific Adviser to Minister of Defence 
and D.G.R. & D. Directorate of Personnel 	• 	H 

• 	 Ministy of Defence, DHQ PO,NeW Delhi: 

The Director, Defence Electronics 
Research Laboratory, Chandrayanaguuta Lines, Hyd-5. 

One copy to Mr.K.udha3car Reddy, Advocate, CAT.Pyd. 

5. fOne copy to N1.N.R.DeVraj.j Sr.CGSC.CAT.J-iyd. 

6. TOne spare copy. 	 • 	- -. 	: 	• 	• 
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a 	 ..2. 

Order of the Single Merter Bench delivered by 

Hon'ble ShriT.chandrasekhara Reddy, Mernbrr(Judl.). 

a-- 

This is an application filed undr Section 19 

of the Pdministrative Tribunals )t to dikect the respondents 

to compute the subsistence allowance on the basis of the 

revised pay scales of the WYay commissik Recon-rnendations 

w.e.f. 1.1.1986 and also to pag the arrears from 1.1.1986 

and to pass such other order or others as may deem fit 

and proper in the circumstances of the case. 

Today we have heard Mr.K.Sudhakar:Reddy, Mvocate 

for the applicant and Mr.N.R.Devraj, Standing Counsel for 

the respondents•  

In identical matters the Division Bench of this 

Tribunal had held a Government Servant who had been under 

suspension prior to 1.1.1986 and continues to be under 

suspension after 1.1.1986 is entitled subs4ri-onr# -1'- ----- 

-- 	 .. ..aie wasls of the revised pay scales. Hence 

in this case also we direct the respondentsto pay subsistence 

allowance to the applicant in accordance with rules/regula-

tions on the basis of the revised pay scale. The applicant 

will be entitled only for the difference of subsistence 

allowance from 1.1.1986,_after kbt adjustment is made ds 

the subsistence allowance paid on the basis of prerevised 
I' 

scales. The rate at which the subsistence allowanen 40 
TI t, zcappijcant had been paid earlier. The 
I.' 

0 A, is allowed accordingly. This order shall be implemented 

within 3 nonths from the date of receiçt of théz same. 

The parties Shall bear their own costs, 
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	 (T .CE42 NDRASEKHAR 	DLIY) 
Merter. (Judl,) 

Dated; 15th March, 1993 	 •. 	p 

(Dictated in Open Court) 1 
sd 



TYPED BY 	cOtTARED BY 

GiECID BY 	PPROVED BY 

IN THE CENTRAT ADMINISTRATIVE TRIBIJNa 
}WDERABAD BENCH AT HYDERABAD. 

THE HON'BLE MR.JUS4CE V.NEELADPJ o 
\910E cHAIRMA1 

ANI 
THE HON'BLE 	 : AMANIAN 

 EMBER(AN) 

THE HON • ELE MR.T . ANDRASEjAR 
REDDY : MEER(Ju) 

DATED: t>s_3 -1993 ,  

H. 	
'. 	 DE/JTJBMENT 

- 	 . 	
. 

R.P./ C.P/N,A.. .. 	
in 

O.ANQ 
2-09 H3 

T,A.No. 	 (W.P.No 

. 	 Adrnii4ed and Interim directions 
issue(1.  

- 	 . 	Allowed. 

Dispospd of with directions 
t. Disrniqsed as Withdrawn. 

Dismifrsed 

Dism/ssed for default. 	- 

No order as to costs. 
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